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Sonavane, Shri 

Supakar, Shri Sradha':. 
kar 

Surendra Pal Sinah. 
Shri 

Sursingh, Shri 

Tamaskar, Shri 

Tiwary, Shri D. N. 

Tiwary, Shri K. N. 

Mr. speaker The result of the Divi· 
sion is: 

Ayes" 

Noes 

116 

161 

The moticm was ".,ga"ved. 

18.17 hn. 

PAPERS LAID ON THE TABLE 

AIRCRAFT (FOURTH AMENDMDIT) 

RULES 

The Minister of Tourlfm and Civil 
Aviation (Dr. Karan Slnrh): I bag to 
.ay all the Table a copy of the Air· 
LlaH (Fourth Amendment) R'J1ea. 
1116'., published in Notification No. 

~  1101 in Gazette of India 
Q3ted the 22nd July, 1967, under 
section 14-A of the Aircraft Act, 
1934, together with an Explanatory 
Note. [Placed in Libral'1/. See No. 
LT-12611/6'11. 

NOTITICAnON UNDER EsuNTlAL 

COMMODITIES AC'I: 

Tbe MInIster of state In the MIDIs· 
try 01 Food. Anlcu1ture, c-maDltJ" 
DevelopmeDt IUl4 Cooperation (Shrt 
AmIuahIb Shln4e): I beg to lay 
on the Table a copy 01 Notiftcatlon 
No. G.S.R. 107'1 published in ~t  

01 lndia dated the 14th July, 18cJ7, 
under sub-section (II) of aeetiOD 8 01 

Home Minute?' 

Tripathi, Shri K. D. 

Venkatasubbaiah, Shri 
P. 

Verma, Shri Balloviad 

Verma, Shri Prem . 
Chand 

I/yas, Shri Ramah 
Chandra 

Yadab, Shri N. P. 

(t,e LssEntlal Commodities Act, 1955. 
[Placed in Library. See No. LT-121151 
67l. . 

NonFJCATIONS UNDER MOTOR VUCLI:II 

AC'I: 

Tbe Deputy Minlster In the De· 
partment Of Parliamentary AJrairl 
(8M R. L. Chaturvedl): On behalf 
Of Shri Bhakt Darshan, r beg to lay 
on the Table:-

(1) A copy each of the foliow-
:ng Notifications under 8ub·lee 
tion (3) of section 133 01 the 
Motor Vehicles Act, 1939:-

(i) The Deihl Motor Vehl-
cies (Sixth Amendment) Rules, 
1965, publ1shed in Noti1lcation 
No. F. 3 (28)/65-PR(T) In 
Delhi Gazette dated the 11th 
April, 1967. 

(ii) The Delhi Motor Vehlcles 
(Second Amendment) Rulel, 
1966, published in Noti1lcatlon 
No. F. 3 (l9)/-II5-PR(T) in 
Delhi Gazette dated the 18th 
April, 1911'1. 

(iii) The Deihl Moror Vehicles 
(Fourth Amendment) Rules, 
1966, published In Noti1lcation 
No. F. 12{'16)/611-87-TraDllpOrt 
in Deihl Gazette dated the 2nd 
March, 1967. 

(2) Two statements ahowInc 
reasons for delay in laytDl the 
above Notiftcatlona. 

[Placed in Lib,.a",. See No. LT· 
1264/11'1]. 


